8. Shri Anil Madhav Dave
9. Shri Balwinder Singh Bhunder
10.  shri Mohammed Amin
1. Shri Munquad Ali
12, Shri Mohammed Adeeh
13.  Dr. Bhalchandra Mungekar
with instructions to report to the Rajya Sabha by six weeks.”
The question was put and the moftion was adopied.

The Salary, Allowances and Pension of Members of Parliament
(Amendment) Bill, 2010

THE WICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we wil take up The Salary,
Allowances and Pensions of Member of Parliament (Amendment) Bill, 2010.

SHRI SITARAM YECHURY (West Bengal ): Sir, before the Bill is moved...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, let the Minister move the Bill.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND THE MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, | beg to move:

That the Bill further to amend the Salary, Allowances and Pension of Members of Parliament
Act, 1954, as passed by Lok Sabha, be taken into consideration.

Sir, the existing provision regarding Salary and Daily Allowance were made w.e.f. 14-09-
2006 for a period of five years. In normal course, this period would expire on 14-00-2011.

After the implementation of the recommendations of the Sixth Pay Commission, all levels of
employees received a substantial enhancement of the salary package. Similarly, salaries of all
dignitaries were also increased.

SHRIMATI BRINDA KARAT (West Bengal): Sir, except the staff of the Rajya Sabha. They
have not got any increase in their salary...(Inferruptions )... The staff of Rajya Sabha have not
got it.

THE VICE-CHAIRMAN  (PROF. P.J. KURIEN): No, no. Please. Let him
finish...(Inferruptions )...

sft IrafaaT® g ae ([9ER): W7, SH6! 41 989 & IR &3 S0 . (SaeT)...

Suguras (A1, 9.5 $RE: urmar ofl, s guan afeu)

SHRI PAWAN KUMAR BANSAL: Sir, the Joint Committee on the Salary, Allowances and
Pension of Members of Parliament examined the matters connected with the rationalization of
salary, allowances and other facilities available to the Members of Parliament. The Joint

Committee felt that the existing salary and allowances were inadequate in the present scenario.
The Committee also felt that the existing criterion for fixing the salary and allowances of Members
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of Parliament on the basis of Consumer Price Index meant for Urban Mon-manual Employees
were inadequate to meet the needs of the Members of Parliament to shoulder their
responsibilities effectively. The Committee said that the Members’ pay and allowances must be
based on the premise that they are on duty 365 days a vyear and 24 hours a day. The
emoluments of Members of Parliament should not be less than that being paid to the Members
of State Legislatures in India; besides, their emoluments may be benchmarked to the salary
being paid to the other dignitaries and civil servants placed in the “Warrant of Precedence’ issued

by the Government of India.
Sir, the Joint Committee has submitted its Report on 5th May, 2010.

SHRI SITARAM YECHURY: Sir, is he moving the Bill or explaining it? | want to say

something at the time of moving itself.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is only part of moving the Bill.

SHRI PAWAN KUMAR BANSAL : The Joint Committee made a number of recommendations
for enhancing salary, allowances, facilities, pension, etc., of Members and former Memhers of

Parliament.

Sir, after due consideration, the Government have decided to implement some — rather |
would say most of the recommendations — by amendment of the Salary, Allowances and

Pension of Members of Parliament Act, 1954, and the Rules framed there under.

Very briefly, | would refer to the proposals which involve amendment of the Act and have

bheen included in the Bill. They are as under:—

(i)  Salary is being raised from Rs. 16,000 p.m. to Rs. 50,000 p.m. Daily Allowance is
heing increased from Rs. 1,000 to Rs. 2,000 for each day during the period of
residence on duty. The increase in salary will be effective from the date of constitution
of the 15th Lok Sabha i.e., 18th May, 2000,

(ii) Sir, the minimum and additional pension which was paid earlier was Rs. 8,000 p.m.
with an increase of Rs. 800 p.m. in case of every additional year beyond five years.
This is being increase to Rs. 20,000 p.m. and with an increase of Rs. 1,500 p.m.

heyond the term of five vears.

The advance for purchase of conveyance has heen raised from rupees one lakh to rupees
four lakhs at the interest rate which is applicable to the Government employees also. Then, there
are some very small amendments, in fact more of rationalization, relating to the travel by trains
by spouses, etc., for which | need not take the time of the hon. House. But, apart from these,
there are two proposals, which have been accepted. In one case, it has been accepted fully;
and, in another case, not fully, rather we have increased it a little more than what the
recommendation of the Committee was. These relate to the Constituency Allowance. The
Constituency Allowance of the Members will be raised from Rs. 20,000 per month to Rs. 45,000

per month. And, the Members of Parliament, at present, are entitled to Office Expense
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Allowance of Rs. 20,000 per month, which would be raised to Rs. 45,000 per month. These
changes would be effected by making amendments to the relevant rules under the Act. The
increases, as | said earlier, in the salary and also in the pensions, would be made effective from
18th May, 2009. Having said this, | want to make only one point. After the debate, which took
place in the other House, and the events that preceded the debate, or, after there was some
knovdedge in the public domain about what the recommendations of the Committee were and
what the Government was thinking, and after all that has appeared in the media and the
discussion that has taken place, the Government does, now, feel that there is time now to set up
a permanent mechanism instead of repeatedly taking it upon ourselves to decide this issue.
However, the Constitution of India leaves it to the Parliament that it will be as determined by the
Parliament by law. That is the present provision. | think, we can use that provision itself to set up
a permanent mechanism which would, in future, decide this matter. This matter had been
discussed, from time to time, in the past. There were differing views. Some of us had said that
this matter should not be passed on to somebody else; and, maybe, | don’t know, some of the
Members may express that view today also. There was a very strong contrary view to this,
expressed in the other House, saying that there should be no such mechanism. But we do feel
that for this we have to have a wide-ranging discussion with all the hon. Members, with different
leaders of the political parties. We would certainly try to work for something in our endeavour to
arrest the cynicism that is developing about the parliamentarians, about the Parliament, and for
that matter, democracy itself. Taking into account as to what is necessary to enable the
Members of Parliament to discharge their responsibilities effectively, to encourage honest people
who want to contribute their best to the public life, people who are from middle classes, and
people who are from professional groups, we would certainly like to work on some mechanism
to be set up in the days to come. With these words, | commend this Bill to the House.

...{Interruptions ). ..
The question was proposed.

SHRI SITARAM YECHURY : Sir, | rise to oppose the moving of this Bill. ... (Interruptions )...
| have a strong ground. ...ﬂntermpﬁons)... | will give you a point of order, if you want.

...(Interruptions )...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Listen to me. ...(Interruptions ). ..

SHRI SITARAM YECHURY: Sir, please listen to me. | have a very strong ground.
...(Interruptions )... | want to go by the last point made by the Minister. ... (Inferruptions)... The
same assurance...(fiterruptions )... Sir, please bear with me for a minute. ... (Interruptions )...
Sir, the same assurance was given to us four years ago by the then Minister for Parliamentary
Affairs, standing from that very same chair. ...(Tnferruptions )... From that very same chair, it
was assured to us, and assured to me particularly, when | had raised this issue, that before we

come with such a proposal, next time, an independent mechanism would be set up. And, we
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have said that repeatedly, using the same constitutional provision. We think it is very
unbecoming on all of us to sit in judgement on what pay hike we should get. And, that is

something...(Interruptions )...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Yechury, you wil get a chance to

speak. ...(Inferruptions )... | will give you a chance. ... (Interruptions )...

SHRI SITARAM YECHURY: There is a point, Sir. ...{Interruptions )... ?IF*TQ . (IETH)...
AT I S (FAETH)... TR, § W T (EEH).. §I0d 3@ i, 310 1 999 . (aem)...

THE WICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. “echury, please listen to me for a

minute. ... (Interruptions ). .. Wil vou listen to me for a minute? ... (Interruptions ). ..
SHRI SITARAM YECHURY: About what? ... {Infernuptions ...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let me have my say. Please take your seat.
SHRI SITARAM YECHURY : Let me finish.

THE YICE-CHAIRMAN (PROF. Pl KURIEN): “You listen to me first. | will allow you.
...(Interruptions )... No; please. ...(Interruptions )... Noj; let me say....(Interruptions )... See,

the position is, ... ... (interruptions )...

»ft eae Igddl (STNES): WY, 37 A AR Pl ¥R < W& & 91 v fiee & fou
=1 A T 1R (). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down. | am on my legs. Please
take your seat. ...(Inferruptions )... No; no; | am on my legs. Mr. Yechury, if you want to object,
it should be again at the introduction stage of this Bill. ...ﬂnfermpﬁons)... Listen, please. Now,
it is at the consideration stage. However, even at this time, if you want to object you can do so
either by raising a point of order or vou can object to it at the time when vou speak. Mow, my
duty is to call the hon. Leader of the Opposition. ...ﬂm‘ermptions)... Otherwise, you have to
raise it through a point of order. ...ﬂnfermpﬁons)... Tell me the rule under which you are raising

this point of order. | have no objection. What is your point of order ?

SHRI SITARAM YECHURY: Sir, this Bill was introduced in the Lok Sabha. It was brought in
here with the announcement of the Secretary-General saying that it is coming. So, it is not
moved to be introduced here. ...@'nferrupﬁons)... MNo; no. It is not. It is Rule &/.
...(Interruptions ). .. This is what you have informed us. Rule 67 says, ‘if a motion for leave to
introduce a Bill is opposed ...” ...(Interruptions )... Therefore, all that | am saying, Sir, is that
this is something that should have been taken into account earlier. ...ﬂnterrupﬁons)... Please,
Mr. Minister. | mean, the same sentiment that you expressed at the end of your introduction, the
same thing | am saying that we are hearing the same thing four years later again. The same

thing was told to us four vears earlier. So, all that we are saying is, why are you delaying this
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mechanism? ...ﬂm‘ermpﬁon)... Sir, we cannot accept this procedure. The independent
mechanism, as enshrined in the constitutional provision which can be invoked to create that
independent mechanism, was assured to this House four years ago, which has not been done.
And since that has not been done, we object to this entire procedure of this Bill being introduced
and being passed. ...{Interruptions)... And, to record our opposition and objection, we are
walking out of this House. ...(Inferruptions )...

(Al this stage, some hon. Members leff the Chamber. )

THE VYICE-CHAIRMAN (PROF. P.J. KURIEN): Hon. Leader of the Opposition.
...(Interruptions )... Please. ...(Inferruptions)... Hon. Leader of the Opposition.

...(Interruptions )... Please.

SHRI D. RAJA (Tamil Nadu): Sir, as my colleague, Shri Sitaram Yechury has said, in the
absence of a permanent institutionalized mechanism, MPs taking upon themselves to decide
what should be their salary is not justified. So, in protest, we walk out.

(At this stage, some hon. Members leff the Chamber. )

sft werea Tt AEled, 39 Uy WA | o (AT HE IS, U e & fou
A1 1 T AU (AGET)...

SHRI ABANI ROY (WEST BENGAL): Sir, the Minister of Parliamentary Affairs assured on
22nd August, 2006 that a mechanism will be formed, which has not been done even after the
assurance. What happened to that assurance? ... {Interruptions )... So, in protest, | am walking
out...(Inferruptions )...

(Al this stage, the hon. Member left the Chamber. )
sft weraa T i, § ddl e fiee o . (2raem)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): MNo; | have called the Leader of the
Opposition.

#ft gogad At ugley, § AUb HIEAH § 39 YR ¥ bdel U A DAl dIgdl g
f& ..(=Haum)...

THE WICE-CHAIRMAN (PROF. P.J. KURIEN): You can’t make a speech here.

5ft Wewrae ISt WX SR AR & o 514 31T salaries BTG &1 14 311, 79 HSAT 4,
ufeth # 39 910 N 950 929 ol S Uh AT 1 U8 g3 [ 9N & g dad ofiw uiicdamie
T =T 2, $O 954 R W1 €1 39 910 &1 H1 =4l g8 ...(HFeM)...

THE WICE-CHARMAN (PROF. P.J. KURIEM): You cant make a speech.
... {Interruptions ). .. No; | will call you, How can you make a speech now? ... (Inferruptions)...
MNoj you cannot make a speech. ...O'm‘erruptions)... Mo; hon. Leader of the Opposition, please.

...(Interruptions )...
sft wrEa agdet: wE1e, 4 U e ol . (I EEE). .

THE VICE-CHARMAN (PROF., P.J. KURIEM): Mo; you cannot make a speech,
..O'nferrupﬁons)... What is this? No; no; your party will get a chance; they will give vour name.
..(Interruptions )... Why do you make a speech now? ... (Interruptions)...
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sft wearea et ue e & fom i 9141 AT (@raem)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mo, Mr. Chaturvedi, no; please; no.
...{Interruptions )... You can’t make a speech. It is not going on record. ...(Interruptions )...

Hon. Leader of the Opposition. ...{Interruptions )... No; please.

sft weerea aqddt  *
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Chaturvedi, you cannot make a speech.,
...(Interruptions )...  MNo;  please.  ...(Inferruptions)... MNo; please listen to

hon. Leader of the Opposition. Silence, please. ...(Inferruptions )... Take your seat, please.
... {Interruptions ). .. Mr. Mukherii, take your seat. What is this? ...(Inferruptions)...

DR. BARUN MUKHERJI (West Bengal): Sir, | oppose this, and supporting
Mr. Yechury’s view, | urge upon the Government to defer the implementation of this Bill as
passed in the Lok Sabha for further review. ...G‘nferrupﬁons)... So, in protest, | am walking out.

...(Interruptions )...
(Al this stage, the hon. Member left the Chamber. )

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please. ...(Inferruptions)... Okay, please.
Silence, please. ...(Iferruptions)... MNo; please, Mr. Chaturvedi. What is this?

... {Interruptions ). .. Mlow him to speak. ... (Interruptions )... Please. ...{Interruptions )...

3ft weraa agddt 20 s ge aiE @ & T o e 8 g8 dorl el o =ned &, 1
A1 d B Habdl &7...(HTIM). ..

3t Ta9 FUR d9e: DI 3R AT oidl T o AR d1 IAHT AU 7ol SNl
Bl...(HFET)....

THE HOMN, LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, the hon. Minister,
while moving the Bill, has made a comment towards the end of his speech that the Government
is seriously considering setting up of a permanent mechanism in order to determine, without
legislative intervention of this House, after every few vears, as to what would be the salary and
other allowances of Members of Parliament.

Sir, even when some of the Members have walked out of the House while they were making
a point, there appears to be a larger consensus on one issue. That issue is that the Members of
Parliament are not employees in the technical sense. YWe are all involved, as elected
representatives, in public service. As the Minister has rightly said, we do public service 365 days
a year; there are no vacations; there are no evening hours; there are no office hours. Therefore,
there are two conflicting issues which come up for public debate every time a raise is suggested.
One view is that we are the only section in the society that determines our own salaries. That
happens because it is done through a legislation and except the two Houses of Parliament, there
is no other authority in this country which can legislate. So, out of necessity, we have to
legislate. But that does invite a comment. And when this comment is made, the situation at
times also gets aggravated when comments come from some of us also demanding
higher wages for public service. Mow, there should not be a situation of this kind and, therefore,

*Not recorded.
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| would suggest to the hon. Minister that rather than wait for the next four, five or seven years,
whenever the next stage comes, within the course of the next Session or the Session thereafter,
when no raise is contemplated — and we don’t link it with the present situation — to seriously
bring a legislation for setting up a permanent mechanism. On this mechanism, there will again be
a debate as to whether some outside agency must determine it, or it should be from within the
two Houses of Parliament that this determination must take place. That is a vexed issue and,
therefore, it will have to be answered. Else, there is an alternative suggestion being made that it
should get indexed to some focal point, and, therefore, the raise, whenever it is to be made after
a set of few vears, makes itself automatically. It is a matter of calculation and it is done,

thereafter, automatically.

Therefore, | would urge upon the hon. Minister, while supporting the legislation that he has
brought, to seriously consider, in the course of the next few months, in whichever Session it is
convenient as per the Govemment’s time schedule, after consulting all political parties, to work
out this mechanism. We have an option of two mechanisms which can be brought in and

whichever is the most acceptable mechanism may be set into motion.

With these few brief comments, Sir, | support the Bill which has been introduced by the

hon. Minister.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Raashid Alvi, do you wish to say

something? You may take only two-three minutes.

sft 31M¥rE a1t (arw yeen): R, # sarer ergy T o, 9gd A1Sl elgH ol 39 <9 &
afe? AR 9 ofde Usfiee aifw Sfea a@ fhefl w1 ofl aeare sedi & a1 39 291 & 3ige vk
Tl 211 Wferame & Had 39 o9 & 315 3Tdhal & d TS A1 Fodl ged] & a1 vl
S & Tl HATHT SRUT BT S0 IR, H 9T 3G b A FEAl aredl § b (e 60 Wl &
31a¥ 27 A9 TIATE 918 3R H 984 IR U2 914 e 9Pl 16 27 A91 T 961 & 9% 4l
.}, &1 TR Hiele g9 20U 8| uiferamie & 3 ded fora g 918 99 o) Jad 2
e U1 3R I G T B b 2R U B3 1S SUU U2 &1 a-varg g1, 91 e s1gTerd &
e delul T2 fohat o1 Hehd1l

Y 917 Bl BIS appreciate T & [T IR 21 & 16 16000 TTF TIEATE €, UM &
Wﬂ\iﬁﬁﬁexpensesg,mm?ﬁai?ﬁ,ﬁﬁﬂ?ﬂﬁmg, ﬁﬂﬂ?ﬁﬂmmﬁl’l—rﬁg,
W RN ST 81 39 991 ° W B #9fEes o Ay 1€ 8, e der 7 feen s En |
S 91 BT B U T el I g, ol R & 3aT uiermie & 19y $1 aaEmR
miferamie €1 a9 FRd1 &, I ORI O Tl HRAT &1 AT AToggd H 16 PRSI & 3fEx 79
1814 H, BF 200 I Ueel WicRMT & TER B T9e shead Bl § 6500 T ofll g9aRT
3751 ¥ & el Ul 4000 B0 TeATE 21| H salary G AR T &1 910 T ST g1 31 T8
ard ared] W1 1T o1 2, Afebt # wRedR | a1 A b gud oy saige v dl ugdd 4 9+l
2, UE AfEqaR saEe &idl o1 &1 g1 Tifev b a8 wiferamie & Ty &1 aawE 97 #
dTeATE B g1 A1 SAIE] &, SHY dgd beb 1e] uedl &1 3] v @ & urlerarie & dwy &)
thaferdist firerfi anful
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R, TEg M el U1 o &, T UTieRIie &1 7R 14 JRT dieH &, HEF 25 d
TS B Risle FdT 8, ahel A9 &1 AEe] 12 org &, HMifern &1 aare] Rk 25 arg
21 T HIRN B, Th UieRIFe & T8 fega™ & siax Rieic &xdl 81 9%, SUH125 A
S U AT 11 8, 394 TIc & U ST 8141 &, 377 39 3961 ga+1 6 heferd ™= wei o
& a2 aru Flew O SR, IS aXdr a6 Ugady, I46 | W1 &1 Je A, q1 uiamc
BT HH IO TSR &1 QR T &% qha1 21 A8l iierarie & 3iax s fomsrard g a1
&, BTl & aiax srufl iRl gl &1 &, siusl dled & dig 3 s sruel e gl
®31 &, 38 G [o1u Haferdior aifavl 39 289 & 3ige Ud o1 W1 &, il e fas < ofa gd
SR B HHT Hebdl 21 AT U 2B Sicell Sfl 96 &, ¥ 1 W W Siouer] 9iEy & a1 7l 2,
..(STTETH)...

=ft wefter T firsm: T, T 360 el S &1 siey TRcie &R 38 &1 ...(dEH). ..
sft v, srecqaferan (31w e): ofd 3961 |l ifdey de 21 8] . (@aem)...

ff Tf¥re aredt: e Sfi of) P BR-91C TR 21 81 0 TSd e STRd 8 21 ...(99F B
HE)... # 3T A T A AT, H W DI Bl g1 ST H WP A SRR Hal §
& guem1 wiermre & W ST EaaR gFT arfev| 7 39 99 ST auE Sy g

THE VICE-CHAIRMAN (PROF. P.J. KURIEM): Please conclude. ...(Interruptions)...

Please conclude. ... (Interruptions )...

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, | totally agree with what the Leader

of the Opposition has said. | associate with him and support the Bill.

SHRI N.K. SINGH (Bihar): Sir, | just wish that the Government is prepared to set up an
independent entity in the form of a regulatory entity which has been strongly supported by the
Leader of the Opposition. | just wish to make two points. In the mandate of this mechanism, |
think, the one guestion we must ask ourselves is: What can we do to enable a Member of
Parliament to perform his functions more diligently and improve the guality of his parliamentary
dehate? If we look at cross-country international comparison, Sir, all over the world Members of
Parliament get independent research staff which can give them advice independent of this advice
which they receive from the executive. Look at the US practice, look at the UK practice and look
at cross-country comparisons all over the world. How do you enable a Memher to more
efficiently and diligently perform his functions? There are two important lacunae. One is that he
has no office facility, whatsoever. If yvou give him a house, you must allow every Member to be
able to have one independent office facility and have an independent research staff of some
quality to be able to enable him to perform his functions. | think that the Minister for
Parliamentary Affairs very rightly pointed out that in the ensuing debate on the MPs Salary there

is a growing public cynicism on the work that Members of Parliament perform.

So, | think there is a great need to improve this public perception. One of the things which
we need to do is about the work done by the Members of Parliament in Parliamentary

Committees, in Standing Committees, in Public Accounts Committee, in Estimates Committee.
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All this goes completely unnoticed in the coverage which the media does. So, | request the
Minister of Parliamentary Affairs to find out some way in which the work done and diligence
exercised by Members of Parliament in these Parliamentary Committees also do get reflected in
improving the public perception on the work that MPs perform so that this growing cynicism

ahout what MPs can do is dissuaded.

DR. JANARDHAN WAGHMARE (Maharashtra): With regard to this Bill, | would like to make
certain observations. It is needless to say that the salary, allowances and pension of Members of
Parliament need to be reasonably enhanced in view of the steep rise in prices and overall cost of
living, and the services that we render to the nation. The nature of work of Members of
Parliament has changed over the years. It requires full-time involvement of the Members. It has
now hecome a full-fledged profession. Parliamentarians are essentially legislators. Nowv, lawy
making is their primary duty. It is a difficult task. Various Parliamentary Committees keep them
engaged throughout the vear. They are involved in multifarious activities and programmes.
Public relation is a very important aspect of their work. They have to travel very often in their
constituencies. They have to be always on their toes. They require secretarial assistance in Delhi
and in their own constituencies. And, that is why, the work is very complicated and enormous.
At the same time, Members of Parliament should be conscious of the fact that they are the
representatives of the people. They represent aam admi in the Parliament. Members of
Parliament are jan sevaks and not Government servants. They are not appointed by
the Government. They are elected by the people. That is why, we have to be sensitive
to the people also and we, of course, have to voice their concerns in the Parliament.
Keeping in view this particular thing, | would like to say that there should be some
independent mechanism to determine the salaries, pension and allowances of the Members of

Parliament.

THE YICE-CHAIRMAN (PROF. P.J. KURIEN): MNow, Shri Abani Roy — not there. Dr.
Barun Mukherji — not there. Shri ¥.S. Chowdary — not there. Shri Bharatkumar Raut.

SHRI BHARATKUMAR RAUT (Maharashtra): Sir, as hon. Minister has proposed and the
eader of the Opposition has seconded, | also wish to join all the Members in supporting that an
independent mechanism should be formed so that there is no hue and cry in the public about
the hike of salary. Having said that, | wish to raise only one point. Sir, | come from media and all
of us keep hlaming the media for opposing the salary hike of the Members of Parliament.
Therefore, we give many arguments in this regard. Therefore, we have many observations and
many points to defend our case. Why has media gone against us? We should introspect and
think about it because media voice is public voice. This is the voice of the

people...(Interruptions )... You may say no. We can deny it...(Interruptions ). ..
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down...(Tnferruptions ...

SHRI  BHARATKUMAR  RAUT: If  we cannot listen one sentence of
dissent...(Interruptions)... | am a middle-class man and | need hike in salary. But, at the same
time, we should also live up to the expectations of the people at large. We cannot forget that we
are people’s representatives. YWe cannot forget this, and if we forget this, people will forget us.
So, on this occasion, all of us should vouch that here after, we will work, as we have heen
working before, more sincerely and will not give a chance to the people to oppose our salary
hike.

WYER GEed fig f&sw (Uole): Suyrae weled, Ugel d1 § airuel sl &, fthe 4=
S &1 MR E, 11 Teel W1 J8 e ol o, Sifd $HAe 7 defer B &1 21 5 7 e ST o1
FRT ¥, ForEN TR uifeat &1 sdhgl 61 3R IRBR BT HAogY f6a1 6 qrgT Joe o
fagieres orid) gafery & Ires] of1 QErTs e AT g1 S i Red offex aift ffuisfiorT + war g,
SHE o0 § ..(FET)...

Y, ﬁ?’[?fﬁsuggestion g fb ST &AW ex-MPs é,ééﬂﬁgﬁﬂﬁﬁ?lﬂﬂééﬂﬁﬁ&ﬁ
S &, T e Folld H S & 31R 377R S+ 91 B8 3R ST &, 91 06T Hdhs ol § ST
sl 21 ok o Tl ARdl, 3 U gH@] a1 T, w1ifd 98 sl &1 s 21 7=
ST 2SR ¥ B add &l

il faga o (femaa waen): W), ¥2 < 9ol &1 [ o &, g9 fov 9gd
criticism g3, ol 1l 9182 4 gU ol &, R gnd ) skl wisd & 3l 99! ga fra
?ET?-},a@m%wwmglﬁﬁmméﬁ?ﬁﬁwouwﬂﬁm
spouse/ companion g ZIT%K’I St féewr <t < w18 {6 Sl old 1 E,\f', ITPHI companion ®1
STad B &1 Companion del 3R 9812131 d S8 ardhal 811 394 3a41 SR o1 d1few, udl
AT FHe-T &1 ST single women E?, I ot companion BT SRR &

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mow, Dr. Mungekar. Please take only one

minute. ...(Interruptions )... Please. ...(Interruptions ... Dr. Mungekar.

DR. BHALCHAMDRA MUNGEKAR (Nominated): Sir, according to me, the guantum of
salary, allowances and pension is not at all important. According to me, what the hon. Minister
of Parliamentary  Affairs  suggested, and, what hon. Leader of Opposition
Suggested...ﬂntermpﬁons)... Give me one and a half minute, please. In technical economic
sense, every person charges a price for the service he renders. Similarly, whatever the Members
of Parliament get as salary, allowances or pension, it is the price for the service which they are
rendering to the society. But the price paid to the Members of Parliament should not be
compared to the price paid to the regular workers. Pandit Jawaharlal Mehru said, (1 will take
pride in calling me as the first servant of India rather than calling me as the first Prime Minister of
India.ll | am not going into the guantum of salary, allowances and pension. | recommend,
suggest and support the view to have an independent mechanism other than the Parliament.

This is my suggestion. Thank you.

oft SR I3 (T WS SUHHRAE WSS, 1 59 (9l &1 el a1 2
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AT STHHTEET He e, =1 01 91 5 9 v fded 2 6 3= 59 fodas o 9+
& SR " & a1 off ufa/uefl o1 allow T & &k 241 1 off ufa/aefi ST T alow T 2
ST bachelor AT &, foTd afer 1€t & a1 forra! vl 7t 2, 391 forv fobefi e &1 1S wmaem=
&1 791 &1 FT bachelor WI"\’:IE%\*', Wﬁ?‘l’g‘ﬂﬁ companion, Wﬁﬁ%ﬁhﬂf W1 W T
ElEY

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, once a person hecomes a Member of
Parliament he should be accessible, acceptable, and ready to serve the people twenty-four
hours. A& Member of Parliament must work 365 days in a vear. It is very amazing to me. People
want increase in their salary. | must say that the majority of Memhers of Parliament dedicate
themselves to public life and they have no other income. A Member of Parliament goes out with
dignity. If there are no facilities for him, then he is suffering. Therefore, the hike is very important.
Then what should be the mechanism? ¥Why should only Parliament do it? It is not correct. The
Government must agree to it. Members of Parliament of both the Houses are agreeing and if
somebody does not want it, very good, let them not draw the salary. If anybody opposes it, tell

them that there is no salary hike for them at all.

SHRI PAWAN KUMAR BANSAL : Sir, | thank all the hon. Members who participated in this
discussion. It is indeed very satisfying and, as far as | remember, this is perhaps the first time
that we have had a discussion on the subject in the two Houses of Parliament. Earlier the
practice had been — and that also drew a good hit of criticism from all quarters — that we were
passing the amendments related to increase in salaries and allowances of Members of
Parliament without discussion. This time, in both the Houses, we have had, though short, but a
very informed discussion on the issue. | thank Shri Arun Jaitleyji, the Leader of the Opposition,
Shri Raashid Alviji, Shri Satish Misraji, Shri N.K. Singhiji, Dr. Waghmare, Shri Bharatkumar Raut,
Shri Sukhdev Singh Dhindsaji, Shrimati Viplove Thakur, Dr. Mungekar, Anusuivaji, Dr.
Subbaramiji and Shri Chaturvediji and other Members who made their contribution and

intervention on this subject.

| would not like to take much time of the hon. House on this subject. All that | would say is
that there is almost near unanimity on it. Of course, there is a difference of opinion which
came from Shri Raashid Alviji about the mechanism. But | think, Sir, it is time we set up a
mechanism. Howsoever discreet we may be in exercising our right, the fact remains that every
time this exercise is undertaken, there is a sort of odium that is attached to the entire exercise
undertaken hy the Committee and by Parliament. The Committee itself of course, is a
mechanism under the system. There is a Joint Select Committee of the two Houses which sits

and discussesit.

This time | must thank the Committee for its splendid job. It went through the entire gamut
of issues and also considered the comparative pays and allowances, etc., of Members of
Parliament in different countries and came out with a report. It was our endeavour to give utmost

respect to that report and a good many of the recommendations have been accepted.
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Sir, about the mechanism, | would come back to the House at some appropriate time after
the Government considers this, after we discuss it with others. But there is certainly a need to
refer to the point, to emphasise the importance thereof, that what is important is not just the
salaries, but, as Shri N.K. Singh said, the facilities provided to the Members of Parliament to

discharge their responsibilities effectively and conscientiously.

In that regard, | say this as an individual now, research work is the most important thing.
During this period of one year, Members of Parliament have been speaking to me from time to
time that they do need some efficient, qualified research hands. Again, to ultimately decide, to

set up a mechanism at an appropriate time and ...ﬂntermpﬁons)...

=t wrufaar ara: off v1.%. g Sl o wal & 6 udie T it uiermic & ve
Fifthw 2T 912U 3R U vawud g1 ey Teaud Ay 31+l 9wt # iy, wifdhsT Sudht
T 219 89 T | 7d <fifTul oy 2fifthw 3R vegud difer, 99 Sy 8w uiferaiic &M
BT T I8 481 T2

3ft o9 R F9a: 4 G 39 19 H1 57 H AT AT1 | have underlined thal issue.
I 39 a7k A8 AT TE1 811 o  I81 Uhad 30 R 9 Sl % 91 WHR H1 O U
FE BET BT BRI 6| I T $1 ST63d hel AR T2 €, I W &I @] A0, Al 78
I T F BRU AT TH office allowances BT 20 EWIR T TGT HY 45 B9IR BUU HfT A H fo=m
AT &1 T8 US WA & & S Esdsl & ol R 98T &, d 391 $9 3 BRIET 33l Jdl
IHGT BI61 g1 e, TSI 301 Wb @ 8, 39 IR ST6Y S| eifes, s 8 $a1 fh
Sld 59 IR U [awiRydd adl &1 e, 39 awh ol ol Taee 20 910, S8 g1 e i & 9l
218 MY 23911 2111 fob IHP 919 what is the relevance of the committee that we have set up and
which have worked all these vears. P IH BT BT oTad & ?ZIT:I—EﬁAEa\r, ?ﬁfﬁ.\_rﬁqq T AT
BT 5o ut I g8 Aiufa ger W 2, safem S sl g1, 99 911 IR e faNydd
faraR faran w1y

%Wﬁ$ﬁﬂé€ﬁ%% developing society ﬁﬂﬁﬁﬁaﬂﬁ?\{mﬁ@?@?ﬁ
Tgd B £1 39 W 984 aNE 31 TeA1SH Bl £, 371 [9T-TH1 W 984 S8 X AH1-SIH1
W%,B%Hq—rﬁconstituency ﬁagatgwusm%la%, AR 3 5Tl ol FoTeh 89 Bl a1
TR B 21 U8 AU OB | H, 91 fthe a&] a1d o siruef), safery @i 7 v vl s hidl
g1, Porgat fore i 39 atb d1 7] &2 Handl, dfbT gar €1 71 &1 2 va.&. fig 519 vew &,
ST & Tl S| BT FoAafl F1 3 Ha &, 29 91 ¥ Tady 39 919 S <2 i ot &5
BT AT T8 B SR 50 [0 B H I B Thl & (6 30Tl TR D] 78 T G0
T2 o AR A1e Ugel i AT HET WA AT SH T 5 AW § RN STl 81 9, 39 R
Fora=ft o =t B Sexa 21l T8 Bd 3T & folv 29 SE-9-FIS 30T Red 9 $1 HIfEm
I T 31 IS & a1 f 9 ASw B Uh g e 9 L ([Ia). .

sft vauH. sEqafean: WY, ..(@@EE).. w1 Sfl, R oWl A Sl 91 Sor,
(). 39F g1 ¥ gad150)

sft 9a AR d9a: W1, 414K W8 TS o, Frren sreqqanieran Sfi 1 form fean &1 v a1 ag
2, 380 § 59 d1d W TR budl o'l T ag da1 21 oigl deb § wusidi €, wfl gewl & foru arf)
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f1 218 & I TH companion I T TEAN I el Wb FATT § ST Aeba] &1 U7 T T
E| %Q 5 | have rejected a particular point that is raised here. ...@'nferrupﬁons)...

’SﬁQ'\'{Q?I. Sﬁlﬂ'clﬁ'ﬂ'l: dg companion FI—Eﬁ%}, Tg attendant 21 ..(EM)...
Y1 3Tl ARE: T, ..(FFH)...

SHRI PAWAN KUMAR BANSAL: Sir, let me make the point that ...(Interruptions)...
SR 51, H SUH I SIcell SHR T HF T §) .. (). .. TR, H IAHT TN 91 W@ ¢
fop fp g § 2 99 Sodfl T 213 9 a1 39 WA Adh e & SRT € 8T S T
T3, Ted ffl g ug fad 3w & forv €1 o1 95 ° g i 33 oft i i & 9er v
JcSe BN A1RYI 918 ¥ a2 919 9 of1 TS of 1l fthe 78 Sl T o1 i arR #w an 39& 1 ueft
31T 3 Ul ITh 1T THY HX I8 &1, TN F1 d s T | 10, A =c arefl fope w2 |
AL HE @1, § 39 ST 4 BT T U T | A2 19 U &1 31 & 21 3 HHR I 916
A AHs & T A1 39 99 Bl GHIA Tl A1 Fhal b Sl WEH, for the single

Members...(Interruptions )...

3ft TH.UH. STEEAIAET: UF H3R ASS! & AT 81 el & 6 IqH1 41 71 30! wRAT
T B E 2 8 M 21961 £ {6 SUPB1 BIad 396 A1 Sadd Bl dledT &1 AT 3R] 915
A B ATE] 8, T13H D1 AT AT T, companion B1 1T BT .. (AFET)...

oft vaq PR F9A: § 9 $8 @1 [P sHd -l vb gERI Hdlel dg Al 31 S b
..(STEEIT)... SY HI - |1l Ueh G HdTel W1 S ST 3 91 1 AT 11 appreciate

that point, but, the question that would arise is: If we give an additional seat, do we retain the

seat for the attendant as well? These are the guestions which will have to be considered. S
trgzﬁ gl AT AT, 2f31g ared i) = &al YT that we have made as many as 26 amendments in
the past 60 years. But, we have always done with utmost care and discretion. It is not that
recklessly, we have increased the salary for us. And, similarly, in the same way, | would say, Sir,
these are the points which would need deeper consideration. But, | do not rule out the point
made by the hon. Members that a single Member of the House also has to be accorded some
sort of facility. We will see what we can possibly do in that regard. But, presently, it will be
difficult for me to say that we are incorporating anything in this. But, this point is very well taken.
| must say that. And about pension, | have made the submission that there has been good
increase in it also. From Rs.8,000, we have raised it to Rs.20,000. | know that some Members
approached me, saying that this is not adeqguate and this is not half of the salary.
...(Interruptions )...

ft wrarfife wIe (fe™): ¥R, ..(FEET)... 16 F1 8 Thl ... (A9E ).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mo, no. Please. ...(Inferruptions)...
rotifer <1, ama afe

o) va AR due: § adi 9 @1 €l (@@EE)... 891, g6 udh 91d 1 T TR 6 B
SRaYd 2 b 3R 29 U & 1 wiieramie | 22 o, 91 &4 20,000 BUT &1 UerT el o 81
FIT@ﬁI%FGJTF\TWcomparison Wﬂﬁﬁ%wqﬁh—\}mnd, I would say, Sir, that would be
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rather demeaning if we try to do that. ERl ﬁl’tﬁg?-ﬁ@ﬂﬁ X & o1 GG TN 4o o
27 5 ad g fae=1 ) o orn foran &), Ia+i der e, ag ffmm &1 09 9gd 9 vewr g
&, 1 g1 & g T d 3fIR oldl 3y 0 g1 W2, <lfehT 3rrol & &1 a8 & qawil &1 e &1 o1l
U1 911 €11, 8 I salary | SATET 9141 G 59 BRYel & dad g dedl Sl 21 As it
was very well clarified here, we must not compare ourselves with the Government servants.
IHT AT fe T €, 30-30 ATl B 3961 A 2Rl &, 79 3961 Uy et &1 $e% g1 97,
UE A, $F 9T & 918 H1 T Wa & & G e w81 safery 7 evemne A g fh
9 39 9 &1 91 B 3R wfasr & fow &0 wg fireras S ey a9, I I ST R Bis ©
& 9 99 TSI T TR §F 2AFRI 7Y

sft wrEe agdet: #A1ofl, 2R o 9ew 39 9eladl & Nads 21 e d 9l gs a-vng
T T ATE ...(SFET)...

3fl U9 AR I W WA U DI L W I 8L, 91 d Bl W B HR W g, 9 d
TSR &1 I1 912X 81, 3R Blg 491 TIEE & S Bl aied] €, 91 3R v g1 & fh

HIHR B adl & [h udh YA &2 of ol 2R 98 U BUU W 6 HIdl 21 9IRS U $e
ITER UEel W BT 2, Sifh 33 [0 B 1 H18 SToxd T2 & ...(HILH). .

=ft Tl RiEY (W) IUYHEIE Sfl, The Leader of the Opposition AR goft eIt =
Q?ﬁaﬁ?ﬁﬁ%{\“lﬂ\ﬁﬁﬂ'qfﬁﬁ permanent mechanism gﬁww%neﬂ?ﬁﬂﬁwwﬁ—aww
ofT, TS & recommend &1 217 3R SrEaIfer i1 =1 I9H T2 GG W61 AT AR TS| link
Teran o T gjfes gaRT aull Yshedl 9 o011 $WR &, sy Ydhedl &1 a g 3 Uh Sy a1 g1
TYT G B, Fa allowances &, 301 399 link H {321 10, 91 §R-9R T8 eI 71
TSN I U o] YN o011 541 ave 8 (ORI SrHdell 1 FoIry da St & | MLA &1

THE WICE-CHAIRMAN (PROF. P.J. KURIEN): Now, the question is:

That the Bill further to amend the Salary, Allowances and Pension of Members of Parliament
Act, 1954, as passed by Lok Sabha, be taken into consideration.

The moiion was adopted.

THE VICE-CHAIRMAM (PROF. P.J. KURIEM): Now, we shall take up Clause-by-Clause
consideration of the Bill.

Clauses 2 to 6 were added fto the Bif.
Clause 1, the Enacting Formula and the Title were added fo the Bil.
SHRIPAWAN KUMAR BANSAL : Sir, | beg to move: That the Bill be passed.
The question was put and the moftion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, further consideration of the Prevention
of Torture Bill, 2010. Shri P. Chidambaram.

The Prevention of Torture Bill, 2010

THE MINISTER OF HOME AFFAIRS (SHRI P, CHIDAMBARAM): Sir, with your permission, |
move the following motion :—
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